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CENTRAL ADMINISTRATIVE RIBUNAL 

ALLAHABAD. 

OPEN COURT 

ALLAHABAD BENCH  

Allahabad this tile A.21  day 

original Application no. 

Hon'ble Mr.,t7ustice R.R.K. 

Hon'ble Mr. ;1.p. SingL, AM, 

f September 2000 

37 of 1993. 

Trivedi, VC 

1. Arvind Kumar, S/o Sri 
Assistant Instructor 
Trainin0 Central Amrot 
Office Of Hhe Developft 
(Handicrafts). 

Raja Ram Sharma, 
and Block Printing 
a Distt. Moradabad 
ent Commissioner, 

2. 	Km. Ma uri Gupta, D/) Bri Pateswari Prasad, 
Trainin Centre Chinhat: 

Applic 

C/As Sri N.L. Srivastava 

Versus 

1, 	Regional Director (Centre Region) 46/3 
Gohaley Bihar Marg LuOknow U.P. Office 
of Development CommisSLoner (Handicrafts) 
Ministry of Textile. 

2. 	Development Commissionpr (Handicraft) 
Ministry of Textile West Block no. 7 
R.K. Puram, New Delhi. 

is 

3, 	..„Addl Development Comm 
Textile West Block No. 

t

ssioner (H) Ministry 
7 R.K. Puram New Delh . 

4. Union of India through 
Textile dyog Bhawan, 

Secretary Ministry of 
kilw Delhi. 

Responden s 

C/Rs Sri A, Sthalekar 



OR D E 

Hon'ble Mr. ustice R.R.K. 

 

rivedi, VC 

    

    

A plicants have filed this OA under section 

19 of the A. inistrative T ibunal Act, 1985, challenging 

the order dated 20.05.92 	der which their services 

as Asstt. In tructor were terminated by respondent no. 

2. 	T e facts in she¢ t are that the post of 

Asstt. Instr ctor were adv 

applications were invited 

Selection prolveedings took 

tised on 10.02.92 and 

om the eligible candidates. 

lace on 24.2.92 in which 

four person Were selected •r appointment, namely 

Shri Bacchan Yadav, Shri K 

Gupta and Shri Arvind. Kuma 

join the post on the basis 

However, and the directi 

Development Commissioner 

of the applicants were t 

(annexure A4). Aggrieved 

approached this Tribunal. 

rul Hasan, Km. Madhuri 

They were allowed to 

appointment order. 

dated 27.4.92 of Add4. 

nnexure 11) the services 

nated by order dated 20.5.92 

this the applicants have 

3. 	It is not disputed that similarily situated 

candidates Shlri K. Hasanjwto was selected for appointment 

alongwith ap icants and 1A1S terminated by a sepetate 

  

order. dated 2 .05.92 filed an OA 751 of 1992 in the 

Tribunal, A Division Bench of this Tribunal examined 

the whole controversy and then directed reinstatement 

of Shri K. Ha an by order dated 9.2.93. The relevant 

part of para of the order is being reproduced below :- 



/ / 

...Obviously 

e respondents 

sts for thes 

vacancy in the 

been provided t 

net resorted to 

respondents tha 

c= celled but t 

m de in the off 

a pointment the 

r erted to the 

i- appointed. 

to hold the sai 

o ders of the T 

a e directed to 

aoove position 

d create extr 

a•plicant. In 

posts were crea 

will be adjuste 

disposed of fin 

appointments were made. 

could have created ex-cadre 

persons and as and when the 

adre existed they could have 

e cadre posts, but that was 

It is not a case of the 

the entire selection was 

ree more appointments were 

ce. In the case of direct 

person cannot normally be 

said post below the one he 

h4 applicants continue(A 

post under the interim 

ibunal. The respondents 

take into consideration the 

ithin a period of one month 

and necessary post for the 

ase, during this period more 

ed, obviously the applicant 

The application stands 

lly with no order as • costs," 

4 	 T is aforesaid rder 4.4ao=i;mg31 challeng d 
‘,04ft.n. 

before tbire H•n'ble Supreme ourt. However, the or er 

dated 09.02. •3 of the Trib al was confirmed. In •ur 

opinion, as e present ap icants were selected f 

appointment as Assistant In 

and their se 

the direction 

and they are 

ices were ter 

of superior a 

iso entitled 

tructor in the same se ection 

inated on the same d t under 
•••••"1/4, 

thority)  "rne facts ar simila 

or the relief. 

5 	 e OA is accox  ngly allowed. The imp gned 
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order dat d 20.05.92 ( nexure 4) is quashed. 

The applic nts shall be 	titled to reinstate on the 

post of As istant Instrui or with all consequent ial 

benefitsi e cept back wag 

6. 	No order as 

ember -A 

/pc/ 

costs. 

Vice-Chairma 


